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IN HHE CENTRAL ADMINISTRATIVE TRIBUNAL
PAINCIP/AL BENCH | 71

0 +A. No,2070/93 5
/ New lhi, dated the 22th\Ek7, 1994

Hen'ble Mr. N.V.Krishnan, Vice Chairman{A)
Hon'ble Mr. B.S. Hegde, Member(Judicial)

Shri Mool Chand Babbar,
R/o %1237, Gali Ne.l,
Rajgarh Colony, Delhi-31
e o "Plic ant
(By Adwcate Shri D.PMalhotra )

Yersus

Lt.Governor, Delhi through

1. The Chief Secretary,
Delhi Admn.Delhi.

2., The Secretary(Services)
Delhi Aimn.Delhi. :

3, Directer of Educaticn, Delhi
Admn, Old. Sectt.,Delhi-54

.+ Respondents
(By Advocate Mrs. Meera Chhibber)

QRIE R(ORAL )s

(Hon'ble Mr, N.V. Krishnan, Vice Chaimman{4))

Ld.counsel for the gpplicant states that

respondnts have already granted all reliefs as prayed by
fer by the applicent and, therefore, this OA has become
infructucus., Ld.counsel for the respenients filed & copy
of letter dated 22th Rb., 1994 by which the relief have
been granted‘. . .

In the circumstznces, we find th'st this OA has

ecome infructucus on that groun'., According, CA is

di smissed, Q“"/ 1,79
(B.S. Hegde) : V.Krishnan)

Membe r(J) Vice Chairman (4)
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